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Hear! L)'ri N.R.Rou. -tray, 

counse-L to-- Lhe applicant aad 6ri 

i~khaya Kumar 1,1isbra, Add 1.Standipg 
for tile respondents. The 

relief claimed in this case is fo 
. 
r 

a direction to the responde'nts to 

accord sanction forthe 0 T. allow aFICE 
for the period from ~46vemuher,1991 to 

F---f)Y Novea-lber,1993' in respect of his 

over time duty allowance. Annexure-A/5 

is the O.iA. of the Director General, 

ficordarshan, Nev Delhi dated 8.3.199! 
,--~herein it has been stated thaft 	

I P, the shift duty employees who were 

detained on overtime duty due to the 

exigencies of work for eve a more thar 
60 hours i In a month could not be 
1-, ai-d for the number of actual hours cf 

overtime duty performed by them due to 
t"ne ceiling of sixty hours. The 114it-iietry 

n-s relaxed the ceiling and directed 
--nat the past bills for 02A arrears in 
respect of shift duty emplo—yees ma-y- Oe 

i. 	21 .11. 

contd... 2. 
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1 dt.21.11.96) 	settled subject to the ciiing of 100 hours of 
continued. overtime in a calendar month. Annexures—A/6 anj 

.-~/7 are th.--- claims of similarly placed OTA 

claims forwarde-al to t- ne Director General. 

.-~--i- -,exure-A/8 is the representation of the 

appiic---it himself before the Director, 

Doordarshan ,Cendra, 3hubaneswar, respondent LN110.3 

furnishing him the details of excess OTA performed 

and reuestirig him for payment. By Annexure-A/7 

the Director General's office has reiterated 

that the claims of the Drivers be settled in 

accordince with the order of the Direct-orate 

d-ited 3.3.1995. The applicant haviag prayed for 

pa'ymerlt of CTA fcr the excess hours of work 

perform'ed, rc-peated his ciaim by i-',qr1exure-A/9 

dated 13.5.1996 to the Director. Fi 

' 

nd ing no 

response, he approached this Court for the 

relief as aforesaid. This is a simple matter 

which ca.A.-e disposed of by issuing a direction 

to respondent Nlo.3 before whom the claim of the 

applicant is penji ng . 

Respondent No.3), Director, Doordarsh~in 

Kendra, Bhubaneswar is hereby directed to dispose of 

the UT claim of the applicant as per Annexures-A/8 

d'L-11-1 iV9 i.'j accordance with the instructions at 

iinnexure-A/5 within a period of six weeks from 

the date of receipt of a copy of this order. The 

C.A. is dispos'ed bi a ccor,-Ii ngly. 

A copy of this order may be hdnded over 

to iz;ri Akhaya Kumar 14ishra, Addl. Standing Counsel. 

Member(Administrative) 
DJ. 


